Company : CourtKutchehry

U «’Z@kutchehry Website www.courtkutchehry.com

Printed For
Date : 25/08/2026

(2025) 02 NCLAT CK 0964
In the National Company Law Appellate Tribunal
Case No : Company Appeal (AT) (Insolvency) No. 248 of 2025

Anurag Sinsinwar Vs Prabhakar Kumar, (RP of Orior Developers &
Infrastructure Pvt. Ltd)?and Anr.

Date of Decision : 12-02-2025
Acts Referred:
Citation : (2025) 02 NCLAT CK 0964

Hon'ble Judges : Ashok Bhushan, Chairperson;Barun Mitra, Member (T);Arun
Baroka, Member (T)

Bench : Full Bench

Advocate : Rachit Mittal, Parish Mishra, Kanishk Raj, Adarsh Srivastava,
Abhishek Sinha

Final Decision : Dismissed

Judgement

12.02.2025: This appeal has been filed against order dated 16.01.2025 by which
order the Adjudicating Authority has directed all the applications to be listed on
28.02.2025.

2. Learned counsel for the Appellant submits the IA No.4144 of 2024 filed by the
AR is pending with regard to replacement of Resolution Professional whereas
earlier Resolution Professional has resigned in Mach, 2024. The said application
need to be heard at an early date.

3. The Adjudicating Authority having already fixed the matter on 28.02.2025, we
see no reason to entertain this appeal. However, we are of the view that in event
other applications are not heard on the next date, IA No.248 of 2025 No.4144 of
2024 may be heard and decided. It shall be open for the Appellant to make a
request to the Court as above. With these observations, we dispose of this
appeal.
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